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MR. CHAIRMAN: Now we may take
up the Call Attention motion.

SHRI C. T. DHANDAPANI (Polla-
c¢hi): I have given my name.

MR. CHAIRMAN: This debate will
continue in the next session. It is not
concluding. There are some members
who would like to speak, but they will
have an opportunity in the next session.

18.03 hrs.

CALLING ATTENTION TO MATTHR
OF URGENT PUBLIC IMPORTANCE

(i) RErORTED EXPLOSION AT NIRSHA
COLLIERY OF THE FEAsSTERN COAL-
FIELDS LTD.

MR. CHAIRMAN: Shri Janardhana
Poojary—not here. Shri Samar Mu-
kherjee.

SHRI SAMAR MUKHERJEE (How-
rah): I call the attention of the Minig~
ter of Energy and Irrigation to the
following matter of urgent public im-
portance and request that he may make
a statement thereon:

The reported explosion at Nirsha
Colliery of the Eastern Coalfields
Ltd., causing the death of 7 persons.
and injuries to several others.

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI A.
B. A GHANI KHAN CHAUDHURI):
Sir, it is with deep distress that I have
to inform the House of the unfortu-
nate accident which took place in the



481 Explosion in Nirshg

Nirsha Colliery of Eastern Coalfields
on 15-3 1980,

According to the information avail-
able, there was an explosion in the
Lamp Cabmm of the Coliiery at about
4.00 A M. of 15th March. Four persons
were killed on the spot and one more
died on the way to the hospital. Sub-
sequently, three more persons died in
the hospital making a total of 8 deaths.
30 perscns are still in hospital under.
going treatment. The preliminary re-
port of the Director General of Mines
Safety indicated that a large quantity
of explosives along with detonators
which had been stored in a room ad-
jacent te the surface caplamp room
exploded due to fire caused by electri-
city in the said caplamp room.

On receiving the news of this acci-
dent, I proceeded to Nirsha Colliery at
the earliest opportunity to ensure that
everything possible was done to help
the families of the deceased and those
injured, as also to see for myself the
cendition of the site.

Immediate steps have hbeen taken to
render necessary assistance t{o the
families of the deceased and injured.
An ex-gratia amount of Rs. 1,000/- has
been givi:n to the membersg of the fami-
ly of the deceased and money to meet
the funeral expenses has also been
provided Employment has been offer-
ed to ore dependent of each deceased

'Aworker. Apart from this, the family
will be entitled te an insurance amount
under the life cover scheme which goes
upto Rs 11,000/- depending upon the
lengfh of service. They are also en-
titled to compensation under the Work-
men’s Compensation Act and Family
Pension as admissible, from the Coal
Mines Welfare Organisation. I bhave
ordered that this compensation as per
law, shtuld be paid to the next of kin,
at once. Steps have also been taken
to provide accommodation to the 116
families WHOse hutments were des-
troyed/damaged by the explosion,’ The
local authorities have arranged for food
and free ration for displaced weoerkers.
The famnilies of the injured workers
were also provided with transport to
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visit the hospital where the injured
persons are admitted.

I have also met the representatives
of the workers and have assured them
that the matter will be enquired into
and that we will give the highest
priortity for the prevision of safety
measures in the mines. I would like to
assure the House that we will take
all possible steps to ensure that the
safety in the mine is given proper at-
tention and that no compromise will
be made with safety consideration in
the interest of increasing production.

An enquiry inte the accident is being
made by the Director General of Mines
Safety as also the local police, who
have registered a case under the rele-
vant sections of the IPC and the Indian
Explosives Act. On receipt of these
enquiry reports I shall consider what
further action needs to be taken in the
matter. I would, however, like to as-
sure the House that the matter will be
fully enquired inte and we shall take
appropriate action against the person
or persons found responsible for this
unfortunate accident.

SHRI SAMAR MUKHERJEE: Sir,
this accident is a very serious acci-
dent Eight deaths have taken place.
A large number of people are still in
the hospital. The statement of the
hon Mnister says that 116 families
(whose huts were destroyed or da-
maged by the explosion) are being
given some accommodation facilities,
The exposion was so powerful that all
the neighbouring dhowrahg were
shaken and the roofs were completely
broken In the newspapers the re-
port gppears that even in Barakar and
other neighbouring areas, all were
shaken. Such powerful explosives
are kept in that lamp cabin room.
So. it is g total violation of the Mines
Safety Rules. In the Mines Safety
Rules it is forbidden that these types
of explosiveg should not be kept at
least within the area where the
workers do their work. The report
says how these workers who wepe on
duty were completely submerged
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under the debris. The explosion was
such a big one that the buildings are
crumbled and bits were thrown long
distancegs away. Now, it is stated in
the newspapers that the Chairman of
the Eastern Coalfields Limited has
expressed his surprise how such
types of explosives can be placed in
this building. This is a very serious
negligenive of the Safety Rules,

Sir, %his is our main grievance
against the Government and the ma-
negement,—the lives of peple are
very cheap for them, they don’t con-
sider the safety question to be a seri-
ous question, We know the tragedy
of Chasunala. I had the occasion to go
underground after the Chasnala acci-
dent I was accompanied by the
Director of Mines Safety. He told me,
this orgunisation is so weak that even
with their best will they cannot imple-
nent all the Safety Rules which the
Aovernment have promulgated,

After each big accident there 1s an
Inquiry Committee set up. The
Courts of Inquiries make certain re-
commendations. But every time those
have been violated. After that Chas-
nala havoc there was a second Chas-
nala aecident and there five people
died in the second Chasnala accident.
The first Chasnala accident was very
devastating. It was in December 1975.
The exact date is 27th December. The
second accident took place on the 5th
of April 1976 Only next April. The
tragedy of the thing is this that all
persons who died 1n that accident re-
fused to go into the mine for work.
It was because the mine in which
they were asked to work was declar-
ed to be quite unsafe And those who
went there, protested before going
there. But, that was during the emer-
gency  period, that is, 1975-76 At
Chasnala the first accident took place
in the emergency period. The second
accident was also in the emergency
period. And two slogans were given
by the (overnment at that time. One
was ‘Mtre Production’, The second
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was ‘Complete Discipline’. For maore
production, if there is any resistance;
there will be dismissal from service.,
So. they had to surrender to the direc~
tion, to the orders, of their officers
One person who died in the setond
Chasnala  accident, before he went
into that job, he himself had given
this in writing, I am reading out
the relevant portion: t

“Today the 28th February 1976,
I am going down the pit (West
Mine) to survey the connection from
1st horizon to ‘K’ level of oid werk-
ings as per instruction of Sri S. K.
Banerjee, Area Manager Sri S. K,
Bhattacharjee, Manager and Dr. R.
S. Ray, Manager 7 incline. The pla-
ce was declareq unsafe by Mr. S.
Bandvopadhyaya and Mr. D, Sarkar,
Group Safety Officer and previously
were withdrawn from the same job
from the same place. If any accident
happens to any person of my party,
the above mentioned persons will
be responsible.”

So, these men had died, The staff
organisation subssequently gave a
memorandum immediately. A copy
of the Memorandum is with me. They
suspected that there was conspiracy
to kill all those men because one of
them Shr: S, Roy Chaudhury, who
has written the above letter, was
the main witnesseg in the first Chas-
nala accident. Byt my question is wit
regard to open violation of the Safety
rules. This is a very serious thing
which the new Minister must take
into consideration. I am not accus-
ing him because he does not know
all the<e things, So many accidents
have taken place and in each accident
there hag been an inquiry and after
enquiry it has been found that safty
rules have been violated. Now, the
day I entered into the Chasnala pit,
the Director, Mines Safety organisa-
tion was with me and }r_ Banerjee
Minqs Area Manager was also with
me and when we just got into the pit-
where the puncture took place,, they
were explaining by giving different
reasons.
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MR. CHAIRMAN: May I read out
the rules regarding Calling Atten-
tion. It says that—

“There shal: be no debate on
such statement at the time it is
made but each member in whose
name the item stands in the list
of business may, with the permis-
sion of the Speaker, ask a question;”

SHRI SAMAR MUKHERJEE: 1
am not debating. I am trying to draw
the attention of tne hon, Minister to
the reality.

MR. CHAIRMAN: You c¢an ask
question now,

SHR] SAMAR MUKHERJEE: What
questions you want me to ask. Be-
fore putting questions I am bringing
out more information in this regard.
Regarding safety rules what guarantee
the Government wiil give? It is not
a question of giving assurance. You
have given a tall assurance 1 want a
guarantee for the implementations of
the Safety Rules, Courts of Inquiries
should be held after each accident.
In one accident, that is. Chasnala more
than 300 people died. In Jitpur acci-
dent alsgo about 300 people died, in
Sudamdih about 43 peopie died and
in the recent accident some 8 people
died. So, similar accidents will con-
tinue to happen and he has given
tall assurances. All these empty as-
surances have been repeated again
and again. ©

MR. CHAIRMAN: The Calling At-
tention is to draw the attention of the
Minister to a certain important inci-
dent that has taken place in the coun-
try.

SHRI SAMAR MUKHERJEE: 1
know that, From 1971 on-wards 1
have been here. I have taken part in
various Calling Attention Motions. 8o,
you should consider that I am not
a new member. My points are not
outside the rules. In the background
of these ghastly tragedies, now I
want a guarantee from the Minister,
not assurance. It is a question of gua-
rantee. He has given tall promises, “I
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will never compromise”, With whom
will you compromise? About the ma-
chinery of the Safety Organisatien
1 am giving you the total” pesition.
Kindiy allow me to speak because you
will understand my question.

“The condition of the mines safe-
ty  organisation is most pathetic
which ony shows the callousness on
the part of the Government to-
wards saflety in the most vital sec-
tor of our economy. When there
are about 500 coal mines and 3600
non-coal mineg cthe total staff under
Directorate General of Mines Safety

according to ouy information is only
844 .

There are hundred class I cificers
for inspection and head office work
of which twenty are staticned in the
head office. The number of Clasg II
staff meant for inspection jis only 12,
while the Ciass III and Class IV staff
account for 501 and 281 employees
respectively. While it is advisabie—
this is what the Mines Safety Con-
ference had advised—that a mine
should be examined from the point
of view of safety at least once in a
quarter, the present staff is not
enough to inspect every mine even
once a year.”

That is the question,

These expiosions are taking place.
The important question to be seen is
what is the time lag between two
inspections and when was the last
inspection by the mines safety orga-
nisation done? Did the Mines Safety
Officers give any clearance for keep-
ing these explosives there and whe-
ther the management was aware that
these expiosives had been kept there?
It is in gross violation of the minea
safety rules. No explosives are to be
kept in the mines in this maaner. In
that area, the workers have to work
and explosiohs can take place at
any time if the explosives are kept
there,

What is the guarantee that the
recommendations of the court of en-
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quiry would be implemented and the
mines safety ruleg followed in future
to save workers from such expla-
sions?

QHRI A. B. A GHANI KHAN
CHAUDHURI: Sir, I entirely agree
with the hon, Member that this was
a very serious asecident and I have
no intention whatsoever to underesti-
mate the gravity of the situation. This
is still a mystry how the explosives
were kept there, and I agree with the
hon. Member on this point. We are
trying to lift the veil of mystery by
various enquries, These expiosives
are normally kept in the magazine
and they explained to me—I have been
to the site, I asked the wworkers and
varioug trade union leaders as aiso
the management—that the explosives
are brought from the magazine; as
and when required. Sometimes what
they do 1s that they bring the explo-
sives of the two shifts or three shifts
at a time. That should not be done,
that should not be allowed to happen,
but they do it, as I came to know,
not always but sometimes. There may
be another thing A lot of illegal
mining activities are going on, and
as yYou know, the explosives are
very much in dearth. So, these peo-
ple probably iry to purchase these
explosive, may be from the Coal
India Organisation people. Whatgver
may be the facts, the ‘basic question
remaing that this is a gross violation
of the Explosives Act and I entirely
agree that it is utter negligence to
keep the expiosives there on what-
ever pretext it might have been
done. An enquiry is going on and I
do not want to say anything before
at least I get a preliminary report of
the enquiry, I am really thankfu! to
the hon. Member for his concern.
After all, we are dealing with human
lives.

All the provisions to ensure safe-
ty, which have been recommended
to wus, should be obeyed 100 per
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cent, There is no difference of opi-
rion there. And I assure the hon
Member and the House that I will per-
sonally look into this and see tha.
safety measures do not suffer for the
sake of prodution. I am also not
over-ruling other enquiries like ju-
dicial enquiry, etc, if the situation
so demands. Byt at the present mo-
ment, except for the fact that I have
visited the site myself, heard things
from local people, trade union lead-
ers whom I have met—practically al}
of them—and also the workers, I
have not received any preliminary
report.

With regard to mining accidents, 1
have some figures. In 1977, the death
toil was 23, in 1978, it was 173 and
in 1979, the figures was 168, It means
that 1t is decreasing. But these are
not things to be happy about., And
there cannot be any room for com-
placency on account of it. I can as-
sure the House that we shall leave no
stone unturned, to implement ¢the
safety measures,

AN HON. MEMBER: When were
the explosives actually kept in the
room?

SHRI A. B. A, GHANI KHAN
CHAUDHURI: I have explained it.
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SHRI A B, A. GHANI KHAN
CHAUDHURI: The hon. Member
has misunderstood me. Rs. 1.000 is
the ex-gratia payment. It is not com-
pensation; and compensation will be
paid as per law, whatever the amount
may be—Rs. 25,000, Rs. 30,000 or Rs.
35,000, I do mot know that

I have told the trade union leaders

there that after receiving this, within
3 or 4 days, if they have any griev-
ance lhey can telephone me. 1 can
again visit that spot, or they can call
me, and we can discuss things.
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SHRI A B, AL GHANI KHAN
CHAUDHURI: Mr. Chairman, Sir, I
have said everything,

MR. CHAIRMAN: The third ques-
tion is whether government will give
guarantee for the services to the sons
and dauglhters of those who were kil-
led.

SHRI A B, A. GHANI KHAN
CHAUDHURI: This is what I have
aready said.
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SHRI A, B. A, GHANI KHAN"

CHAUDHURI: I have already said
about it, I like to remind the hon.
Member that in 1977, there was a
Committee on Safety in Coalmines.
This Committee gave certain recom-
mendationg and 1 am ftrying to im-
plement those recommendations. I
will be very grateful to my friends
opposite if they join with us on this,
Whenever they find something wrong
somewhere, well, they can write to
me or come to me and together we
can go there and inspect things per-
sonally. That is the only thing
can say. My hon. friend is suggesting
that the Ministers may come and go,
That is the way of democracy. They
will come and go What more can
1 assure you? I can assure him in
this House that this will be done.

@t ow faerw qrewer: frad faAi @
"R (Fwa™) .. ..

MR. CHAIRMAN: The hon. Member
has asked a third question. He
wants to know whether something
will be done in the direction of
giving services to sons and daughters
of those persons who were Kkilied,
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SHRI A, B, A, GHANI “KHAN
CHAUDHURI: Thsat I have gaid in
the statement.

MR. CHAIRMAN: That is all right.

18 35 hrs.

STATEMENT RE. INCIDENT OF
CLASH BETWEEN POLICE AND
LAWYERS IN GWALIOR

THE MINISTER OF HOME AF-
FAIRS (SHRI ZAIL SINGH): Gov-
ernment deplore the incident of clash
between some  policemen and some
lawyers in Gwalior yesterday, March
20, 1980. It is unfortunate that an
incident of this nature should have
taken place, Government are yet to
receive a detailed report from the
Government of Madhya  Pradesh,
However, taking into account the
serious nature of the matter, Gov-
ernment have advised Government of
the Madhya Pradesh to held a judi-
cial inquiry presided over by a serv-
ing High Court Judge from outside
Madhya Pradesh with the request
that the inquiry may be completed
expeditiously.

18.3 hrs.

The Lok Sabha then adjourned
till Eleven of the Clock on Tuesday,
March 25, 1980/Chaitra 5, 19G2 (Sgka)



